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- CENTRAL ADMINISTRATIVE TRIBUNAL
" - BANGALORE BENCH
XY RN ES
Commsrcisl Complex(B80A)
Indiranggar ' ‘
Bangalore ~ 560 038

Dated 1 29 JUL‘\QBB

APPLICATION NOS, 555 to 670, 793 to 810, 814 te 828
: 896 to 900 & 929 to 939/88(F)

Applicants . ‘ L Respondents

Shri S. Nanjundaswamy & 64 Ors V/s The Secretary, M/o Finance

(Dspt of Expenditurs), Mew Delhi & 6 Ors

To
1. Shri s, Nanjundaswamy 17. Shri C. Srinivasamurthy
2. Shri S.S. Buslul Huck 18, Shri V.S. Raghaven
v 3. Shri P. Shanmugam - 1 19, Shri m,C. Timmapur
4., Shri J, Vijayaraghavan 20, Shri B.L. Manamohane
S. Shr{ P, Shanmugsm - II 21, Shri Rejeshekars
6. Shri m,N, shankar 22, Shri M. Krishnamurthy
7. Shri Nagapsti V. Bhat 23, Shri H. Venkatesh
8. Shri Kalappa Shivappa Kammar 24. Shri P, Papanna
9ﬂ Shri P.K. Prasad | 25, Shri K.R, Savalsung
10. Shri Subraya Shesha Bhat - , 26. Shri N.B. Kushnoor
11. Shri Ra-achandré Narayan Kulkarni %7. Shri H. Sankaranarayana Bhat
12, Shri S.A., Hakeem 28, Shri K. Abdul Razak
13, Shri Nagu Poojari . 29. Shri Ananda Ganiga
14. Shri G. Mohan Rao , ° 30, Shri K.N. Manjunatha Holla
15. Shri P, B, Ryavanki | . | 31, Shri Suresh 3. Naik
16. Shri H.S. Kamath ' 32, Shri K.G. Deshpands

(S1 Nos 1 to 16 -
Deputy Accounts Officers

Office of the General Manager 38, Shri A.Mm. Narasigha Reo
Telecommunications, Karnataka Circile ’

33. Shri H. Prabhakara Rao

...lz

Banga1ore - 560 009)



41,

42,
43,

44,

45,

46.
47.
48,

49.

:;H;Kjgﬂékkinakéri
Shri K. Brahaiah

Shri S, Remani
Shri P.D, fishals

Shri O, Hoh#na Krishnan

Shri V, Bommayan

Shri R, flunirethnam Naidu

Shri B. Venkataramanarao
Shri Shaik Hussain

Shri A, Ramsmoorthy

(S1 Nos., 17 to 49 -

50.

s1.

52,

53.

C/o Or m.S. Nagaraja
Advocate

35 (Abova Hotel Swagath)
Ist Main, Gandhinagar
Bangalore - 560 009)

Shri A, VBaudeva
31/7, 13th Main, Vijayanagar
Bengalore - 560 040

Shri v.3J, Gaorgo Jayashse lan
Ne. 2, Vasanthappa Block

Gangenahsall{

Bangalere - 560 032

" Smt A.C. Sarvamangesla
‘136, 'Rmbika'’

7th Block, Jayanagar
Bangalore - S60 011

Shri H,A, Ksshava Das
265, 9th Main, 3rd Block
Jayanagar .

Bangalore - S60 011

57,

58,

- 59.

61,

62,

63.

' 64,
" 65,

airz.ms Prabhavathaama

fle s. Sulochana

:Shri K.S. Sundarau ,'
. Shri S. Sugumeran

Smt v1jayalakahm1 Gopalakriahnan '

Smt Nagamani S. Reo

_Smt Mary Philomena C'Couto

Shei P, Murthy.
Sat:Padmini Murthy

Shri M, Radhakrishnan

(S1 Nos. 55 to 65 =

66,

Sonior Accountants :
Office of the Deputy Director
of Accounts (Postal)

Basava Bhavan

Bangalors - 560 001)

br M,S, Nagaraja
Advocate

35 (Above Hotel Swagath)
Ist Mein, Gandhinagar
Bangalore - 560 009

The Sscretery

Minietry of Finance
(Departmant of Expanditura)
New Dealhi - 190 601 = -

The Member (Finance) =~ - - - .-

Telecommunication Board
Ozpartment of Telecommunications
Sanchar Bhavan = . -

New Delhi « 110 001

The Gensral Manager
Telecommunications
Karnataka Circle
Bangalore - 560 009

....3—
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70, The Controller of Accounts
Central Accounts Office
Depertment of finas
Geological Survey of Indie
Calcutta = 1 -

71. The Controller General of Accounts
Ministry of Finance '
Ospartment of Expenditurs
Lokanayak 8havan

- New Dalhi « 110 003

72. The Deputy Director of Accounte (Postal)
Karnataka Circle
Bangalore -~ 560 001

73. The Dirsctor Gsneral (Postal Wing)
Dak-Thar Bhavan
New Dalhi - 110 001

74. Shri m,S, Padmarajaiah
Central Govt. Stng Counsel
High Court Building
Bangalore -~ 560.001

75. Shri M, Vasudeva Rap :
: Addl. Central Govt. Stng Counssl
High Court Building
Bangalore - 560 001
W

Subject ¢ SERDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER passed by this Tribunal
in the above sa;l.q applications on 14-7-88.

Encl 3 As above



. BEFORE THE CENTRAL ADMINISTRATIVE TRIBWNAL
@ . BANGALORE BENCH:BANGALCRE - '

DATED THIS THE FOURTEENTH DAY OF JULY, 1988

Present: Hon'ble Shri Justice K.S. Puttaswamy .. Vice Chairman
Hon'ble Shri L.H.A. Rego .. Member (A)

APPLICATION NOS, 655 TO 670, 793 TO 810
814 TO 828, 896 10 900 AND 929 TO 939
~ OF 1988

l. Shri S. Nanjundaswamy
Aged 35 years
Son of late R, Sannaiah.

2. Shri S.S. Bulul Huck
Aged 36 years :
Son of S.M. Shahul Hammed.

3. Shri P. Shanmugam-I
Aged 38 years
Son of A. Perumal,

4. Shri J., Vijayaraghavan
Aged 34 years
Son of V,P, Jirulai Chetty

5. Shri P. Shanmugam-II
Aged 35 years
Son of Perianna Chetty.

6. Shri M,N, Shankar
Aged 39 years
Son of M.K. Narayanappa.

7. Shri Nagapati V. Bhat
Aged 36 years
Son of Venkataraman Bhat.

8. Shri Kalappa Shivappa Kammar
Aged 46 years
Son of Shivappa Kammar,

9. Shri P,K. Prasad
Aged 44 years
Son of P, Saranana Goud.

10, Shri Subraya Shesha Bhat
Aged 36 years
Son of Shesha Shankar Bhat.

11. Shri Ramachandra Narayan Kulkarni
Aged 52 years P
Son of Narasimha Kulkarni. .

ehri S,A. Hakeem

Nged 56 years

‘%n_of Syed Jaffer.

.-75-1 Nagu Poojari
pged 36 years

Son of Chenna Poojari.

& Shri G. Mohan Rao
- Aged 41 years
Son of Parameshwaraiah.
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15, Shri P.B. Ryavanki
Aged 39 years
Son of B, Ryavanki.

16, Shri H.S. Kamath
Aged 42 years
Son of H., Kamath. .. APPLICANTS 1 to 16
in Application Nos.
(All applicants are working as 655 to 670/88.
Deputy Accounts Officers 1in the
office of the General Manager,
Telecommunications, Karnataka Circle
Bangalore-9.

17. Shri C. Srinivasamurthy
.Aged 44 years, o/o GMI, Bangalore.
S?o. Shri K., Chidambaraiah.

18. Shri V.S. Raghavan
Aged 36 years, of/o AE, CTSO, B'lore.
Son of Shri S. Varadachari.

19. Shri M.C. Thimmapur
Aged 41 years, o/o. T.D.E., Belgaum.
S?o. Shri C.G. Thimmapur.

20. Shri B.L. Manamohana
Aged 39 years, o/o GMI, Bangalore.
S/o. late B.T. Lakshminarayanappa.

21. Shri Rajashekara
Aged 43 years, o/o GMI, Bangalore.
S?o. Shri Puttaswamappa.

22, Shri M, Krishnamurthy
Aged 38 years, o/o GMI, Bangalore.
S/o. Shri M. Ramaiah.

23. Shri H, Venkatesh
Aged 38 years, o/o TDE, Shimoga.
S/o. Shri Harinarayanappa.

24, Shri P. Pappanna
- Aged 44 years, o/o TDE, Hassan.
Son of Chikkapullanna.

25. Shri K,R. Savalsung
Aged 38 years, o/o TDE, Gulbarga
S/o. Shri Ramappa Savaisung. '

Shri N,B. Kushnoor
Aged 38 years, o/o TDE, Gulbarga.
S?o.Shri Balagi V Kushnoor.

Shri H. Sankaranarayana Bhatt
Aged about 38 years, S e Lo
S/o. Late H. Chandra Bhat, - L -

Shri K. Abdul Razak . AR
Aged 40 years, o/o TDE, Mangalore. T
S?o. Shri G. Koyahussan,

Shri Ananda Ganiga

Aged 43 years, o/o TDE, Mangalore.
S/o. Late B. Rama. ‘

cee3/-




30. Shri K.N. Manjunatha Holla
Aged 36 years, o/o TDE, Mangalore.
S/o0. Shri Narayana Holia, K.

3l. Shri Suresh J. Naik
Aged 35 years, O/o TDE, Mangalore.
S/o. Shri J.N, Naik,

32, Shri K,G. Deshpande
Aged 42 years, o/o TDE, Hubli.
Spn of Shri Govindarao Deshpande.

33. Shri H, Prabhakara Rao
Aged 40 years, o/o BGTD, Bangalore.9.
S/o. Shri H,P, Janardhana Rao.

34. Shri A.M, Narasimha Rao
Aged 37 years, o/o BGTD, Bangalore-9.
S/o. Shri A, Manjunatha Rao, .+« APPLICANTS 1 to
18 in Application
(All are working as Deputy Accounts Nos. 793 to 810,
officers)

35. Shri K. Jayaram
Aged 45 years
S/o. late Shri K. Krishnamurthy,

36. Shri H.K. Shesha, Aged 36 years,
S/o. late Sh, Keshavamurthy,

37. Shri C., Balaramaiah
Aged 37 years
S?o. Shri C. Ramaiah.

38. Shri K,R, Srinivasan
Aged 38 years
S/o. K. Rajagopalan,

39. Shri C. Nagappan
Aged 38 years
S?o. Shri Chinanan.
40. Shri RB,.K. Bekkinakeri

Aged 36 years
S/o. K.N., Bekkinakeri.

4l. Shri K. Brahmiah
Aged 37 years
S/o. K. Balaiah.

Shri S, Ramani

Aged 35 years o

S/o0. Shri N, Subbumahalingam. e .
Shri P.D. Mshale oL T
Aged 33 years , ' .
S?o. Shri Das.

Shri D, Mohana Krishnan

Aged 36 years
S/o. Shri C.R, Devarajan.

Shri V. Bommayan
Aged 4] years
S/o. Shri Vellaiah, Goundar.

{ | R



'460 Shri
Aged

S/o.

Shri
Aged
S/o.

Shri
Aged
S?o.
Shri

Aged
S/o.

R. Munirathnam Naidu
38 years
Shri R,V. Naidu.

47, B. Venkataramana Rao
37 years |

Shri B. Govindarap.

Shaik Hussain
43 years
Shri Shaik Mastan.

A, Ramamoorthy
39 years
Shri K. Armugham.

49.

(Applicants in sl. neo.35 to 45 & 47

are working as Deputy Accounts Officers
in 0/0 BGTD, Bangalore-9. S1.no,46 is
working as Deputy Accounts Officer in
o/o Director Mtxe, Bangalore.l. Sl.no.
48 is working as Deputy Accounts Officer
in 0/0 DET(&%) Projects, Hubli-21 and
S1.no0.49 is working as Deputy Accounts
Officer in 0/0 GMI, Q/A, Bangalore.l.).

50, A. Vasudeva
45 years
late S. Anantachaf.

V.J. George Jayasheelan
46 years
Shri P, John William.

Shri
Aged
S/o.

Shri
Aged
S/o.

Sl.

' 520 smt.

Do
Shri
7.
Shri
7.

(All applicants are working as Senior

Accountants in the O/0 the Pay &
Accounts Officer, G.S.I., Bangalore.)

Wwo. Shri K, Balasubramanian
N\ Aged about 44 years
\ S/0. Shri M.A. Krishnamurthy.

Ms, Y.L. Prabhavathamma
lAged 38 years ,
fD?o. Shri Y., Lakshmanachar,

A.C., Sarvamangala
39 years
Late A.S. Chandrasekhara Iyer.

H.A. Keshava Das
44 years
late Shri H.K. Alasingachar.

B.R. Teja Murthy
47 years
Shri B.V. Rajagopala Naidu,

53.

54.

¢ Ms. S. Sulochana

Aged 39 years

D?o. Shri S. Sampangi.
Shri K.S. Sundaram
Aged 39 years
S/o. K.S. Srinivasan.

.. APPLICANTS 1 to

15 in Application"

Nos. 814 to 828/®B.

.. APPLICANTS 1 to 5

in Application
Nos, 896 to 900/88
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22, On the foregoing discussion, we r
hold that the applicants are entitled to the benefits
extended to them by the respective orders made in
their favour from 1,1.1986 instead of from 1.4.1987,
but however, subject to their sefvice requirement

of 3 years as on that date.

23. In the light of our above discussion,

we make the following orders and directions:-

(1) We declare that the applicants
are entitled for the revised
pay scales extended by Government
of India in its order No, F.5(32)=-
E.III/86 Pt.1I dated 12,6.1987
and the further orders made in
their favour by the respective
departments from 1.1.1986
instead of from 1.4.1987 subject
to the requirement of 3 years of
service as on that date., We
further direct the respondents
to fix the pay scales of the
applicants in the revised pay
scales in terms of orders made
by Government of India on 12.6.1987
and the further orders made thereon
by the respective departments from
1.1.1986 and extend them all such
consequential and monetary benefits
flowing from the same from that
date.

24, Applications are disposed of in the above
terms. But in the circumstances of the cases, we direct

the parties to bear their own costs.

/

' ' _ i / - | |
o |- TRUECOPY gy o e -
\ | ¥ vigE craTrmaN \vr\'\ MEMBER (A) | FT 0T

mr. , "lkﬂgg o
: RE AR (JPL) |
CENTRAL ADMINIJTRATIVE TRIBUNAL

PANGALQRE
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only though not by Govefnment there is no challenge
by ;he applicants, The applicants claim that they
satisfy that requirement., Whether that is so or
not, cannot be examined by us and has necessarily

to be examined and decided by the authorities in

the first instance, We, therefore, leave that
question open to be examined and decided by the
authorities in the first instance. We need hardly
say that if this decision is adverse to them, it is
open to the applicants to challenge the same as also

the very requirements before this Tribunal,

20, In their reply, the respondents had

asserted that the applicant in A.No.896/88 had been
allowed the re#ision of pay scales from 1.1.1986 and
therefore his application was liable to be dismissed

in its entirety, Shri Rao highlighting this, urges
dismissal of this application. Dr. Nagaraja opposing

this, urges that this applicant had only been placed

in the revised scale, withoqt giving him all other
benefits of fixation of pay under rule 22(¢) of the
Fundamental Rules (FR) which was impermissible and illegal.

21, Shri Rao does not dispute the correctness

of the submission of Dr, Nagaraja. If that is so, then

there is force in the submission of Dr, Nagaraja. A mere
placement in the time-scale of pay does not carry a

Government servant anywhere., Whenever there is a revision

the same must reflect itself in proper fixation under

FR 22(c) as is done and is required to be done in all o
such cases, We do not §é§7g§éund to treat the case of |

the applicant in A, 896/88 differently. On this, it
follows that the contention urged by Shri Rao in A.No.896/88

is liable to be rejected.

16/



law and fact and is not one of inherent want of
jurisdiction-or a'pure question of law'! which is
normally allowed to be urged at the hearing. On
this short grouhd we must decline to examine this
contention, But notwithstanding this, we propose

to examine the same on merits also.

15, A careful examination of the order .
dated 12,6.1987 of Government, the correspondence

that had ensued in extending that order of Governgment

and various orders madevthereon, reveal that they

do not at all support this contention urged before us

for the first time at the hearing. On the other hand

éll of them only lead us to hold otherwise.

16, At the highest, all that has happened

was that either the posts are upgraded or treated

as higher posts for extending the benefit of revision
to those fitted against them. In the IARAD also, the
same thing had happened, From this, it follows, ‘
that ‘the applicants are entitled to what had been held
by us in NANJUNDASWAMY's case.

17. Sriyuths Padmarajaiah and Rao contend
that such of those applicants that had not completed

three years of service as on 1.1.1986 cannot in any

N(\N‘STRA)‘

“ o thefedd

1\ Dr. Nagaraja urges that all the applicants
&&tmnnﬁséﬁdys&sv?eted 3 years of service also as on 1.1.1986.

On the requirement of 3 years of service

c-onls/-
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ail, for not extending what had been held in
Nanjundaswamy's case. The distinctions and
differences in other departments must be real and
substantial and cannot be on the ground that they
are working in other departments. The respondents
have not shown any real and substantial differences
to deny the applicants what has been accepted by us

in Nanjundaswamy's case.

11. We have earlier noticed, that the

posts held by the applicants either of JAOs er JAs
and even their pay scales were similar ip all
respects to the posts and pay scales of SOs and JAs
in the IARAD, If that is so, then on the true
requirements of Articles 14 & 16 of the Constitution,
it is odd to hold, that the applicants are not
entitled to revision from 1.1,1986. On this view,
even without reference to what we have held in
NANJUNDASWAMY's case the applicants are entitled to

succeed.

12, Sriyuths Padmarajaiah and Rao contend
that the posts themselves in the departments, had been
created from 1.4.1987 against which only the applicants

‘Qagrjgpﬁwv ges that there was no merit in the same.

14. In their replies, the respondents have

not pleaded this ground, which is a mixed question of

\ ce..14/-




-: 12 := ,

- - .

‘Constitution, We are also of the .view, to

borrow the language of Justicf Desai, in

D.S. Nakara v, Union of Indiall that the GOI1

had "picked up the date, namely, 1.4,1987

really from a hat™ with caprice, which violates

Article 14 of the Constitution. From this,

it follows that the claim of the applicants

for extending to them revised pay scales

sanctjoned by GOI in its order No.F,5(32)-E.

I11/86-Pt.1I1 dated 12.6.1987, from 1.1.1986

instead of from 1.4.1987 calls for our acceptance®?
This decision of ours in which we had even granted an
order of stay was not even appealed against and has been'
accepted by Government. We are of the view that what is

stated here, equally governs the conteantion urged before us,

8. - In Nanjundaswamy's case, we have reproduced
the order dated 12,6,1987 of Government in its entirety
(vide para 31 pages 541-543 of'the Report). 1In paras

4,5 & 6 of that Order, Government had expressed that the
benefits extended by it to the cadres of the IARAD,

should also be extended to similar cadres of other
departments of Government. In conformity with this
direction only the departmental heads of DT, PAD & GSI had
extenaed, in reality and substance:the benefit of revision

of pay scales to the applicants from 1.4.1987.

9. On what has been expressed by Government
itself at paras 4, 5 & 6 of its order and by us thg;gon o

in Nanjundaswamy's case, to the extent of back-défiqg

o~ thenbenefit of revision from 1.1.1986, the claim of the
77 oV NISTR SN T

- 4} \

lggs for similar benefits which flows ffoﬁmyhé;Very
- ﬁquﬂfém nts of Articles 14 & 16 of the Constitution
= hohd

) ) | : _ L
@E,of Igﬂ?ﬁlcannot be resisted by the respondents, .

000-13/-



To

1. The Comptroller & Auditor General of India
(with usual number of spare copies)
(Shri P.K. Lahiri, Director Staff).

2. Financial Advisor (Defence Services)

3. Comptroller General of Accounts, Ministry of
Finance,

4, Member (Finance), Department of Posts.
5. Member (Financeh Department of Telecommunications,

Cop{ forwarded to Financial Commissioner (Railways)
w

Railway Board for issue of similar orders for
Railway Accounts Organisation,
sd/=
(A.N. SINHA)
DIRECTCR

In this order, GOI had accepted the claim of

those working in the Accounts Wing for parity

with the Aud?t Wing, But in doing so, it

had restricted or allowed the same from 1.4,1987.
This has been obviously done on the recommendations
of the Fourth Pay Commission,

The Fourth Pay Commission presided over
by Justice Singal, examined the revision of pay
scales in respect of all the civil servants of
the Union of India in depth and submitted 1its
detailed recommendations to the GOI, On those
recommendations, GOI had made its orders, giving
effect to the revision of pay scales, to all
Departments of the GOI from 1.1.1986, The basis
for making the order on 12,6,1987, was the -
recommendations of the Fourth Pay Commission and
none other,

While GOI had generously allowed revision
of pay scales from 1,1.1986 to almost all its
employees, it had for no valid reason allowed
the same, with effect from only 1.4.1987, to
those working in the Accounts Wing. The order
itself does not given any reasons for making
such an invidious ditinction only to those
orking in the Accounts Wing. Shri Padmarajaiah,
cept for a vehement assertion that the same had
n properly made, did not give any satlsfactory

convincing reasons for the same.

We are of the view that there are no reasons

Y scales only to Accounts Wing with effect from
.4.1987 and not from 1.1,1986, as is the case of
all other civil servants in the GOI whose number
probably exceeds 50 lakhs and that in any event,
this was a case of irrational classification
without any nexus to the avowed objective and was
therefore clearly violative of Article 14 of the

ceeol2/-



the proposed scales of pay of Bk 1400-2600
and B 2000-3200 may be treated as functional
. grades in future and that there will be no ®
' selection grade for any of these posts.
As regards the number of posts in the higher
functional scales, the Commission left this
matter for the Government to decide,

3. The revised scales of pay for the
Accounts staff in Organised Accounts Cadres
under the Controller General of Defence
Accounts, Controller General of Accounts,
Department of Post and Telecommunications

and also in Indian Audit and Accounts
Department at par with Audit stream have
already been notified vide this Ministry's
Notifications No.s F....IC/86 dated 13.9.1986
and 22,9,1986 respectively. In accordance
with these modifications certain persons
have already been allowed the higher revised
scales of pay subject to the conditions laid
down therein, :

4, The question regarding number of
posts to be placed in the higher scales of
pay has been under the consideration of the
Government and it has now been decided that
the ratio of number of posts in higher and
lower scales in the Organised Accounts cadres
as well as 'in Accounts Wing of the IARAG may
be as follows:

{1) Section Officer (SG) ks 2000-60-2300- 80%
EB=-75-3200

(i1) Section Officer B 1640-60-2600~ 20%
EB-75-2900

(iii) Senior Accountant R 1400~40-1600- 80O%
=50=2300=E B~
60=2600

(iv) Junior Accountant & 1200-30-1560-EB
=40=2040 20%

The designations in different Organised
Accounts cadres may be different. In such cases
also the pay structure on these lines may be decided.

5. These orders take effect from 1,4.1987.
The respective cadre controlling authorities may
now take necessary action to prescribe criteria N
for appointment to the higher functional grades .
requiréng promotion to the grades of R 1400=40-1600-:
e 50-2300-EB-60-2600 and ks 2 60-2300=EB=75=3200 °, "
,/”bugzzzb‘\\fn the same lines as adopted for Audit stream and.
R\ ,f—-i.;:>\{hereafter take necessary action to implement - '
7"~ A~ these orders. . |
i ﬁ% 3 ‘

w R . 3
o ) 6} The orders in respect of Railway Accounts:’
oy }gptganisation will be issued separately.
"Gzﬁs))é%ﬁ These orders issued in consultation with

_ ~ the Comptroller and Auditor General of India in so

T4, '\_-__—'v_/ fr
.

F ///?ar as these relate to IARAD,
S Hindi version is attached.

=

="

sd/-
(A.N. SINHA)
Director
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§7,11,38 of

the Constitution. The new dimension of
Article 14 of the Constitution, namely,
that arbitarariness was the very anti-
~thesis of the rule of law enshrined in
Article 14 of the Constitution, evolve
in E.P, Royappa v. State of Tamil Nadu
has been elaborated and explained by the
Supreme Egurt in Maneka Gandhi v. Union
of India,™ Bearing the principles
enunciated in all these cases, we must
examine the claim of the applicants based
on Article 14 of the Constitution.

The order made by GOI on 12-6-1987
reads thus:

'No.F.5(32)-E.II1/86-Pt.I1
Government of India
Ministry of Finance
Department of Expenditure

New Delhi
the 12th June 1987.

Office Memorandum

Subject: Restructuring of Accounts Stff
in Organised_Accounts Cadres.

Based on the recommendation of the
Fourth Central Pay Commission the scales of
pay for Auditors and Section Officer in Audit
stream of Indian Audit and Accounts Department
(IARAD) is on the following lines:

Pre~revised Revised
Rs Rs
1, Assistant 650£30=740~35 2000=60-2300
Audit Officer: =880~EB=40~ ~EB=75=3200,
: 1040,

2. Section Officer: 500-20-700-EB  1640-60~2600
-EB=75-2900.

3. Senior Auditor:  425-15-500- 1400-40-1600
EB-15-560-20-  =50-2300-EB

700-EB=-25-800 ~60~2600.

4. Auditor: 330-10-380-EB  1200-30-1560
=12~500-EB=~15 -EB~40-2040

560

is necessary for their effective functioning.

Accordingly, the Pay Commission have recommended

that there should be broad parity in the pay

scales of the staff in IARAD and other Accounts
organisations, It has further recommended that

--oolQ/"'

The Fourth Central Pay Commission vide para
Part-I of its Report have observed that
o the Audit and Accounts functions, are complementary
-7 to each other and are generally performed in many
Government offices in an integrated manner which

80%

20%

80%
20%



4, In separate but identical replies

" the respondents have resisted these applications. o
The respondents had asserted that there were inherent
differences and distinctions between the posts held
by the applicants and those working in the IARAD eor
other departments of Government and that on any view
they were not entitled for benefits of revision of

their pay scales from 1.1,1986,

5. Dr. M.S. Nagaraja, learned counsel’

for the applicants, contends that the duties, responsi-
~bilities and the scales of pay allowed to the JAOs and
JAs of the Departments of DT, PAD & GSI were similar

to their counterparts in the IARAD in whose favour
Government had made its order on 12,6,1987 and by us

in M. NANJUNDASWAMY AND OTHERS V. ACCOUNTANT GENERAL
AND OTHERS (1987 SLJ Part III Vol. 25 page 531) and
therefore thé applicants were clearly entitled to
revised scales of pay from 1.1,1986.

6. Shri M.S. Padmarajaiah, learned Senior
Central Government Standing Counsel, appearing for
respondents, except in A. Nos. 896 to 900/88 wherein
Shri M. Vasudeva Rao, learned Addl, Central Government

) appears}
Standing Counsel,/refuting the contention of Dr. Nagaraja,
sought to support the respective orders made against
the applicants restricting the benefit of revision of

Tmy_ pay scales from 1.4.1987.
NS 9{ \

On this very question in NANJUNDASWAMY's

"The true scope and admbit of Article 14

of the Constitution, has been explained

by the Supreme Court in a large number

of cases. In Ramgkrishna Dalmia v.
Justice Tendolkar® (Re:Special Court

Bills case), the Supreme Court had
reviewed all the earlier cases and had re-
stated all the facets of Article 14 of



were working as Junior Account; Of ficers (JAOs) in

the Department of Telecommunications (DT) which posts
are equivalent to those of Section Officers (SOs) of
the Indian Audit and Accounts Department (IARAD) of
Government in all respects. Prior to 1-1-1986,
applicants in A. Nos, 929 to 939 of 1988 and in A. Nos.
896 to 900/1988 were working as Junior Accountants (JAs)
in the Postal Accounts Department of Government (PAD)
and the Accounts Wing of the Geological Survey of India
(GSI) respectively., The posts of JAs in the Departments
of PAD and GSI sre equivalent to the posts of JAs in

the IARAD in all respects.

‘ 3. In its Order No.F,5(32)E III - PT.II
dated 12.6.1987, Government inter alia accorded its
sanction for placing the posts of SOs and JAs in the
IARAD in the revised scales of péy, however restricting
such benefit from 1.4.1987 only. In conformity with
this order of Government, by separate but identical orders
made, the respective departmental heads of DT, PAD & GSI,
had made similar orders éllowing the applicants also
similar benefits but restricting the same from 1.4.1987
and not from 1.1.1986 as they now claim., Hence in these
separate but identical applications made under section 19
«0f the Administrative Tribunals Act of 1985 (Act), they

o \:L-awe sought for a direction to ext:hsyfg; benefit of such

/ \égﬁt51on from 1. l 1986 on the ground that they were

k3 dﬂlarly situated with those of the IARAD to whom this

ey
§§§\1, ‘>:/13§3bunal had extended the benefit of revision from
| - 1.1.1986 as in the case of all other civil servants of the

Union of India,

o8/
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3. The General Manager
- Telecommunications
Karnataka Circle
Bangalore. .. Respondent 3 in
Application nos.
655 to 670, 793 to
810, & 814 to 828/88.

4, The Controller of Accounts

Central Accounts Office

Department of Mines

Geological Survey of India

Calcutta.l. .. Respondent 1 in
Application no,
896 to 900/1988.

5. The Controller General of
~ Accounts
Ministry of Finance
Department of Expenditure
Loknayak Bhavan .
New Delhi. .+ Respondent 2 in
Application no,
896 to 900/1988,

6. The Deput¥ Director of

Accounts (Postal)
Karnataka Circle '
Bangalore=~l, .. Respondent 1 in
Application no,
' 929 to 939.
7. The Director General (Postal
Dak Tar Bhavan Wing) g
New Delhi. .. Respondent 2 in-

Application no.
929 to 939/1988,

(Shri M.S. Padmarajaigh & Shri M, Vasudeva Rao
Standing Counsel )

These applications having come up
before the Tribunal today, Hon'ble Vice Chairman, made
the following: '

O R D E R

As the questions that arise for

Prior to 1.1.1986, applicants in
Nos., 655 to 670,793 to 810 and 814 to 828 of 1988



59. Shri S. Sugumaran
Aged 37 years
S/o. Shri P. Shanmugam.

60. Smt. Vijayalakshmi Gopalakrishnan
Aged 38 years
D/o. Shri V.R. Thiruvengadam.

61. Smt. Nagamani S. Rao
Aged 35 years
W/o. Shri S.G. Subba Rao,

62. Smt. Mary Philomena C'Couto
Aged 41 years
wao. Shri Adolf D'Couto.

63. Shri P. Murthy
Aged 36 years
S/o. Sri Poongodai.

64. Smt. Padmini Murthy
Aged 36 years
W?o. Shri P, Murthy.

65. Shri M, Radhakrishnan
Aged 40 years

S/o. Shri M. Meenakshisundarail. .o« APPLICANTS 1 to 11

(All are working as Senior Accountants

in the O/0 Deputy Director of Accounts,

Basava Bhavan, Bangalore - 560 00l).

(Dr. M.S. Nagaraja, Advocate)

Vs,

1. Union of India
Represented by Secretary to
Government
Ministry of Finance
(Deptt. of Expenditure)

in Application Nos. -
929 to 939/1988.

New Delhi ... Respondent 1 in

o —.

AINIS

o -

7 5o

Member Finance
, Telecommunication Board
Deptt. of Telecommunication

sanchar Bhavan, New Delhi. ‘e

Application Nos.
655 to 670, 793 to
810, 814 to 828 &
Respondent 3 in
Application nos.
896 to 900 and

929 to 939/1988.

e

o

Respondent 2 in
Agg ication Nos,
655 to 670,-793 to
810 & 814 to

824/1988.

1]
!

..6/=
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%Qé 5102-61/88 |

JNo. IVa
SUPRBME COURT OF INDIa

NEW DHLHI iR
.3 _ -
\ poq | 2031989 ‘

» " The A.sistant Reglsirar
Supremqhgourt of I.dia

[P

New Del

To ‘ :
Tha Rgfistrar ‘\/
Central administrzstive Tribunal \‘5
B.D.A. Commercial Complex, ) (b %’QJ
Indira Nagar,Bangalcre d %‘»

PLTIT-CNS FOR SPECIAL LIAVE TO APFEAL (CIVIL) NOS 13321 to 13869/88
) “WITH . Bl

CIVIL KISC. PETITIONS NOS.393@0 to 29368 of 1988
(Applns. for ex-parte stay) -

The Secretary, Ministry of Finare & Ors ..Fetitioners 1

vs
Sh. S.Najundaswamy & Ors . «+ Respondents
I am directed to forward h:rewith for your informztion i
Orde
and necassary action a certified copy of the_____ r .
. 28. 2 1989 made licati
of this Court dated | S _in the __ R

above-mentiomed. ' '
A , Y (ng-%githful;y,
ASSISTANT REGIST RaR

ns/19,12.88/1vA
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| Certified to be truc copy. g

'-tN THE SUPREME COURT O INDIA o) i |

. (Under '
htod the Mth Jnly 1988 of ths %ntr.l Amultrati" Iridunal,:
Bangalere Bench at lnngaloro in Application Nes. 655 te 670, 193 to
810 and 814 te 828 ef 1988)

¥IIE
OI L NE PETITIONS NOS 8 OF
pplications fer » v notlice ef motion a prayer for sn
ox-pu-to Order) :
The Secretaxy,
Ministry ef Pinance, New Delhi & Ors. secoPotitioners.
, Versus |
8h, 8, Nanjundaswamy & Ors. ' «sesRespondents

®

(conpletc Oause Title is as per Sohedule's)

Pated the 28th l“e‘bgu_ggﬂﬁ‘,-

CORAM:
HON'BLE MR.JUSTICE K.N,SINGH
HON'BLE MR JUSTICE K.JAGANNATHA SHETTY
HON'BILE MR,JUSTICE KULDIP SINGH

:

Tor the Petitleners 3 Mr. @, Remesvent, Ad.itional Sclid ter General, ’
) Of India.
(M/Bo C.¥Y. Bubba Rao. A. Subba Rso I.I. G“pt"
and T.C. Sharma, Advocates with m) -

Por the Oaveator/Respondents M/s. R.K. Kamal, and B.S. Gupta,Advocater
no [ In SLP Fo. 13821/88 | -

THE PETITIONS POR SPECIAL LEAVE TO APPEAL AND THE
APPLICATIONS POR STAY sbove-mentioned betng called on for
heering be fore this Court on the 25th dey of Febrsury,1989

Contdeses 002/"
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SUPREME COUR), |

o | CIVIL/CREMENAL/A PPELLATE JURISDICTIC@ \W
/
b ~

;cz'v‘:n{) NOS, 13521 £ 13869 of 19'88
WITH

CIVvIl, MTQ(‘L‘LT > "\U" PETITICN S NDS, 22220 t’) 73368 cf 1988

(Appl:l.Cnt,Luns for_ex— m% stoy)

The Secmtax:{,
Miristzry of Finance & Cre

Petitioner -
Versus

8h. S.Nanjundaswamy & Ors ' Respondent g

‘ ORP‘"P F_TTROTTING (“P’\NTIN" AD=INTERIV /FA-P ANTE 27X

Dated the

SHR1

| .Subba Rao
. Advocate—on- Record for Petitioners
' SHRI ~
’ 'Engrossed by negl/ Advocat%iosn'-%ugoe%'for /gg“g;‘:g :nf No. 1
Examined by ' . in sLp 13821/ 88
Compared with ' SHRI
No. of folios _ Advocate-on-Record for

Vol

SEALED IN my PRESERey:
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400| Shri M.K.Bekkinaken . 1

Aged 36 years
s/o K.ﬁ.Bekkinakeri
41. shri K,Brahmiah
Aged 37 years |
s/o K.Baiai ah,
42. shri s.Ramani
. Aged 35 years .
s/o shri N.'Subbumahalingaln.
43. shri p,D.Mahale '

Aged 33 years,
son of shri Das

44. shri D.Mohana Krishnan _
" aged 36 years |
s/o0 sh. C.R.Devarajan.
45, shri V.Bommayan '
aged 41 years
" s/0 shri Vellaiah, Goundar,

46. shri R, Munrathnam Naidu

Aged 38 years
S/o shri R.V Naidu,

47, shri B.wenkataranana Rao
aged 37 years
s8/o shri B,Govindars.

481 shri shaik Hussain
Aged 43 yaars
’S/o Sho shaik Mastan,

49. Shri aA.Ramamoorthy. eeePplicants 1 to 15

aged 39 years S, i
29 in spplication Nos,.814
s/o shri X, amugham, to 828/88, .

(Applicants in S1.No.35 to BS and 47 are wo rking as
Deputy Accounts O fficer in 0/0 BGTD, Bangalore-9, -
sl. No,46 is working as Deputy Accounts Officer in
o/c Director Mtxe,Bangalore~1, S51.No,48 is working
as Deputy accounts Officer in 0/o DET (MW) Projects,
81\11)11—21 and S1.Mo,49 1s working as Daputy accounts
‘fficer in CA GMT, /A, Bangaleri.1i, |
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40.. shri M,K,Bekkinakeri

Aged 36 years
8/o K.N.Bekkinakeri

41. shri K.Brahuiah

Aged .37 years

s/o X.Balaiah,

42. shri s.Ramani N

8

. Aged 35 years .
s/o shri N, subbumahalingan.

43. ShI-.i. P. D.Mahale'

Aged 33 years
son of shri Dpas

44. shri D.Mohana Krishnan
" aed 36 years .

s/o sh, C.R.,Devaraj an.

45, shri v.Bommayan B

aged 41 years
" &/o shri vellaiah, Goundar,

46. shri R, Mun_rathnaﬁ Naidu

Aged 38 years
s/o shri R.V Naidu.

47, shri B, vwenkataranana Rao

Aged 37 years
8/0 shri B.Govindaraz,

481 shri ghaik Hussain
Aged 43 yaars
'8/o sgh, shaik Mastan, o _
49. s’hrj& g.Ramanoorthy- eeepplicants 1 to 15
Age 9 years - L . ‘
S A in »pplication Nos.814
S/0 Shri K. ammugham, 828/88. -
(npplicants in S1,No.35 to B5 and 47 are working .as
Deputy Accounts O fficer in 0/0 BGTD, -Bangalo re-9, -
sl. No,46 1s working as Deputy Accounts Officer in
©/o0 Director Mtxe,Bangalore-1, $1,No,48 is working
as Deputy accounts Officer in 0/o0 DET (MW)- Projects,
rking as Deputy acocounts

gubli-.—Zl and 51,No.49 is woi
‘fficer in ¢ GMT, /A, Bangalere-1.;,
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A2, shri K.G.Deshpande

.\ge?d 42 years, o/o TDE, Hubli,

5
son of shri Govj.ndarao Deshpande, ol

3;. s‘hri H. Prabhakara Pac
_A%2d 40 years, o/o.BGTD, ’Ban'loré~9.
§/0 shri H.P,Janardhana Rao, |
34, shn A.M, Narasimha Rao
Aged 37 years, o/o BGT D, Bangalore-Q.v
s/o shri aA. Manjunatha R  ...applicants 1 to
18 in application
‘Nos, 793 to 810.

(all are work ng as D%pu ACmunt s '
lm E{ghumurdk 5 '&waé,—q .

0ff1 oers) w ' W

35, shri K,Jayaram
',\ged 45 vears »
s/o late shr‘i K.Krishnanurthy,
36, shri }Z.K.Shesha, aged 36 yearsg,
s/o late 'sh,Keshavamurthy,
37, shri Cc. Balaramaiah
aged 37 Years
s/o shri Ce Ramal.a.h,
38, shn K.R. Srinlvasan
Aged 38 years
8/0 K.Raj agopalan
39. shri C.Nagappan | R
Aged 38 _yelars' |
s/o shri Chinanan

contd,

f -
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f 23. sh.H. Venkatesh , /g :i

.A%d 38 years, o/o TpE, Shimoga,

i

;
i
é

S/o shri Harin aray anappae.

24, shri p.pPappanng

aged 44 vears , o/o TDE, Hassan
S/o Chikkapullanna . |
25, shri K.R. saval sung
 aged 38 Years, o/o TDE, Gulbarga
S/0 shri Ramappa 8aval sung,

-

. 26, shri N.B‘.KusYnoor

57522 K558 24Rv PRunGu b ars

27. shri H. sankaranarayana Bhatt .
aged about 38 years

S8/0 late H.Chandrjs Bhatt,

28, shri K.abdul Razak L g_
Aged 40 years, o/o TDE, Mangalore ' ) : . 3
s/o shn Ge.Koyehussan,
29, Sh. Aanda Ganiga
* aged 43 years, o/o TDE, Mangalore,
son of Late B.Rama, |
30, shri K.N, Manjunatha Holla . ' '
Aged 36 years, o/o TDE, Mangalore.
v S/O shri’ Narayana I'bllao K.,
31. shri suresh g, Naik

rged 35 years, 0/o0 TDE, Mangalore.

s/osr.i JNNa,.k

J;.'V
COLTlia
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16, shri H,s. Kanath b ,
aged 42 years ' /5
son of H.Kamath ...APplicants 1 to 16
. ' i‘n application Nos.
(All applicants are working  geg ¢ 670/88.4
as Deputy Accounts O fficers in |

the office of the General Manager,

Tel ecommuni cat ion s, Kamataka circle

'Bangalore=9.

17, sﬁri c.srinivasanurthy.
aged 44 ye"érs; 'or/o GMT, Bangalore. -
son shri K, ‘Chidanbarai ahe
18. shci V.s. Raghavan
aged 36 yeafs , o/o AE, CT3, B'l_ore. .
son of Shﬁ S. VaradaCh.ari.
19, shri M.C. Thimmapur
aged 41 years, ©/0 TDE, Belgaum
s/o shri C,G. Thimmapur.
20. shri B.L. Man amohana
aged 39"ye_aa‘rs, o/o GMT', Bangalore,
s/o Late BeTe Lakshninaray _an'apéila.-
21, shri Raj ashe_k'a.ra o
_ Aged 43 years . o/o @MT, Bangalore.
s/o Shri putc;sv}anappa.
22. shri M. grishnamurthy ‘
Aged 38 vye‘a‘rs, t'o/d GMI', Bangalore,

prt AN
s/o shri M, 'Ramai ah. | (" | f“’ 3()\ \9&2‘
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7. shri NaGapat.i V. Bhat
Aged 36 years
son of Venkat‘aranan Bhat .
9. shri Kal aP_pa shivappa Kammar
Aged 46.yeér.s o -
son of shivappa'!(anma‘,r
9. shri P.K..‘Prasad_
"aged 44 years'
son-of P.Saranana‘c;oﬁd.
10. shri subraya shesha Bhat
Aged 36 years
on of shesha Shankar Bhat,

11§ shri Remachandra Naraym Kulkarm _

| Aged 52 years v
son of Sh, Narasimha xulkami,
12, shri S.a. Hakeem
aAged 56 years
son of syed Jaffer,
13, shri Nagu pooj ax{i’
| aged 36 years _‘v A
son of sh, chenna poojari,
14, shri G.Mohan Rao
Aged 41 years . -
' son of: Paraneshwarai ah,
~A15. sihri *p, B. Ry;avanki
aged 39 years‘

son of B, Rayav;hki.

AN
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IN THE SUPREME COURT OF INDI A L€
CIVI., APPELLATE JURISDIC TION /72 )

STOP (CIVIL) No\’};@\’ Zij\ 1988

IN THE MATTER GF:

s i R — S S, Sl —— S .

1. The Szcretars,
Ministiy of »nasca’
(Department - mxpenagi ture),
New Delhi g 6 Otherg

2. Member Finance
‘Telecommunication Ro ard
Department of Telecommuni cation
Sanchar Bhavan,

New Delhi,

3. The General Manager
Tele communi cationg
‘Kamataka Circle ,
Bangalore, o e-..Petitiom g

Versus
1., sh, s. Nanjundaswamy & 49 Ors. LQ\

-

2, shri S.S.Bulul Huck
Aged 36 years
son of S,M,shahul Hameed,

3. shri p, Shanmugan-1
,\ged‘ 38 ye ars
son of 4‘\'0‘ PeI'_UIﬂal.

4. shri J. Vij ayaraghsvan
Aged 34 years
on of v, p, Jirulai Chetty,

5. shri P, shanmugan-11
aged 35 years

on of perianna Chetty,

6. shri M,N.shankar
aged 39 years

on of M.K.Narayanappa. ». «Respondantsg,

-
SO ., .,

L X
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UPON, hearing Counsel for the Apoearing parties herein,
atter DOTH ORDER, that

TiIS COURT, vhile adjourning the m
the operation of the Order dated the

Central Adninistrative Tribunal,
olications NoS8.655 to 670,793 to

a is hereby stayeds
AT THIS ORDER

in the meanwhile,

14&‘ J\Ily. 1988‘ Of the
Bench at Bangalora, in an

810 and 814 to 828 of 1988, be an
AND THIS COURT . pCcTH FURTHER CGDER TH
ed and carried into execution by all

be punctually obserVv

ccncerned,

vINTESS the Fon'ble shri Rzghunandan Sw:rup Pathak,
Chicf Justice of India, ath the Supreme Court, Now Delhi,
this the 2Bth day of Februaiy,198% |

| Sel 1~

(Vo.P. SINGHAL)
JCINT RIGISTRAR
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D.No.4891-95/88/IV-A,

SUPREME COURT OF INDIA

From: NEW DEIHI.

trar, .
The Assistant Regis c .
Supreme Court of India. Dated:_ggﬁb August, 1993

New Delhi %’
To:\/é///’“ | ww
he Registrar,

Central Administrative Tr1buna1
Bangalore Bench, Bangalore.

CIVIL APPEAL, NOS 674-3758 OF 199
(Central Admini strative T/; nal gpplgpatlons Nos.B836 to
900 of 1988, 6 55 to 670 793 ¢ 814 to g28 of "1988,

21 to 26 of 1988 569 to 597 of 1988 Bh of 1989, and

302 of 1983, )

The Secretary Ministny of Finanqe ete, cee Appellants.\
=Versis-

:Sh.A;Vésudeve & Ors, e ReSpoddents.

Sir,

certified copy of the Decree made in the “ald appeals wij}
be sent later on,
Please acknowledge‘recéipt, ;

Yours faithfully

ASSISTANY REGI sTR AR

: | | )
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INDS@rm Court of Indi

IN THE eURREME COURT or

CIVIL AFFELLATE thIﬁDICTIDN Co
459015

L PETITIONS (0o nns, 1631519 g joup
; 1640321 /55 £ 1ﬁc)uuﬁﬁ/9x 1

Noe., 1&

oF Pr"Tf' LE/vr
L Hith LLF»(L/

Petitioners

The ARcoountant Gerneral

F.5. Metha & Ors.

WITH

CIVIL AFPEAL NOS. 36 1 \{ 375?} 1505
- £ s - 5 = ,
LArising out of SLFs(C) Noz. 13440 poy BeR1 4o ea
g ST -, v e . . Y =22 =3 o,
1GGES-3 0/682 s 13554-74 = . 11790 /60 . e
The Secretery, Ministry of
Fimance & Ors. . Appellants
VETSUs
= . o. Respondents
A.Vasudeva & Or=. P
W I T1TH
[ WAy A Ly ol Lo B
CIVIL AFFEAL NUZ. Jézs-27 OF 15393
| i . fppellant
CUnion of India ‘
VETUES
... Hespondentes

Taibishan etcoc.
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the light of the said decicion, the appeals are allowed,
the order of the Central @dministrativevTribUWa ie set

é«.s.icla:.; and it is directed thet the bensiit of the

Hemorendum dated June 18, 1967 =hall be available only

1527

with effect fvrom A1) 1, 7

C.A. HNos, ZEEL-27/680

‘be delinked firom this bateoh.

£/

Q‘s»tgta..ottaﬁa.ﬁaa
2 Lo e LiPawal

L3
'btcwoaot».o:coca

{ B Vemkatachels

v

New Delh:i,
Gugust &, 19%3.
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. 5 g\ ® ' 'SUPKEME COURT OF INDIA
o~ “© . ’ ¢ A
(&Q 'j“&& NEW DELHI. _ | (hbé'ﬂﬁﬁkkﬁhﬁ
. _ 9 s
: Dated this the October, 1993, W'R'O‘P%
From: The Registrar (Judicial), | g““#m“
: Supreme Court of India, : . ' . gi,
New Delhi. ) o
o W

To: The¢’ Registrar S :
tral Administrativa Tribunal, 5%tﬁ]>ﬁb}g
angalore Bench,
Bangalore.

CIVIL APPEAL NOS,3674 TO 3758 OF 1993,

The Secretary, Ministry of Finance & 2 Ors.

etc.etc. .s+Appellants.
Versus

Shri A. Vasudeva & 4 Ors.etc.etc. ;,.Respondents.

Sir,

In continuatien of this Registry's letter of even
number dated the 24th August, 1993, I am directed fo transmit
herewith for necessary action a certified copy of the common
Decree dated the 6th August, 1993 of the Supreme Court in the
said appeals. :

Please acknewledge receipt.
Yours faithfully,

for REGI%I‘RAR C1AL)



t Registrar (Judl)
S, M X .Q..z...l9'

CIVIL APPELLATE JURISDI &premo Court of India

474813

CIVIL APPEAL NOS 4 TO 7 OF
(Appeals by special leave gran urt oy its Order deted
the 6th August, 1993 4in Petitions for Special Leave to Appeal
(Civil) Nos.13660 %o 13664, 13821 to 13869, 10025 %o 10030 and
13354 %o 13376 of 19688 and 11732 and 11599 of 1983 from the
Judgments and Orders dated the 144h July, 25th Januery and 8th April,
1988 and 20th February and 22nd May, 1989 of the Central
Administrative Tribunal, Bangalore Bench, Bangalore in Application
Nos.896 tc 900, 655 %o 670, 793 %o 810, 8L to 828, 21 %o 23 and
569 to 591 of 1988 and 84 and 302 of 1989 (F) respectively).

The Secretery, Ministry of Finance & 2 ors. ossAppellants.,
etc.etc,
Versus

Shri. A, Vasudeva & & Ors. etc.etc, .+ s Respondenis,

(For full cause title please sse
Schedules'At to 'F' attached herewith).

6th August, 1993,
ORAM:

HON'BLE MR, JUSTICE 5.C. AGRAWAL
HON'BLE MR, JUSTICE N, VENKATACHALA

For the Appellants in

a1l the Appeals except

Civil Appeal Nos.36T9 %o

3727 of 1993: Ms. Kitty Kumarmengalam &nd
M/s, P, Parmeswaran, 3.N. Tardol and
C. V. Subba Rao, Advocates.

For the Appellants in

Civil Appeal Nos.3679

to 3727 of 19933 Mr. V.C. Mehajan, Senior Advocate,
(Mr, C. Badrinath Babu, Advocate with
him).

For Respondent No.1 in

Civil Appeel Nos,3679 %o

3727 of 1993% Mr. B.K. Kemel, Advocate.

The Appeals »bove-mentioned alongwith other connected matters.
being called on for hearing before this Court on the 6th day of
August, 19933 UPON perusing the record and hearing counsel for
the appearing parties _above—mentioned, THIS COURT 4in view of 1ts
decision dated the 4th February, 14992 in Civil Appeal Nos.1783
and 1784 of 1990 entitled Union ¢ India & Ors, Vs. Ihe Secretary,

\\/ 0032/"
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Madras, Civil Audit & Accounts Assn, & Anr, stc, reported in
(1992 (1) JTCL.%%)LW in ellowing the appeals ORDER;

THAT the Judgments and Orders deted the 14th July, 25¢h
January and 8th April, 1988 and 20th Februery end 22nd May, 1989
of the Centresl Administretive Tribunel, Bangalore Bench,
Bangalore in Applicetion Nos.896 tc 900, 655 %o 670, 793 €o
810, 814 to 828, 21 to 26 end 569 to 591 of 1988 and B4 end

302 of 1989 (F) respectively be and ere hereby set sside and

fnstesd it 48 hereby directed that the benefit of the Mworm&m
deted the 12tn June, 1987 issued by the Government of Indis,
Ministry of Finance, Department of Expenditure, bearing No.F (32)
~E-111/86~ PT II with regard %o revision of pay scales shall be
availsble %o the wiéem only vith effect from Ist
April, 1987;

AND THIS COURT DOTH FURTHER QRDER that this ORDER be
punctually observed and carried int% execution by all eoncerned;

WITNESS the Hon'ble Shri Manepalli Narayanarao
Venketachelial, Chief Justice of Indie, at the Bupreme Court,
New Delhi, dated this the 6th day of Augus¥, 1993,

S/
St
(J.K. RAWAL)
ADDITIONAL REGISTRAR (JUDL.)

| —
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IN THE SUPREME COURT OF INDI.

CIVIL APPELLATE JUAISDICTION

o gl\‘

m

SPICIAL LEAVE PETILION +(CIVIL)NO. \ 5 OF 1988

1« The Secretary,

2¢

3e

1.

2.

Ministry of Finance,
(Deptteaf Lxpenditure),

New Delhi. -

Controller General af aAccounts,

Ministry of Financa,
(Deptt. of Expenditure),
New Delhi.

Controller of Accounts,
Deptt. of iines,
Geolagical Survey of Indiz,

Calcutta.

Versus

Shri.A.Vasudeva,
31/7,13th Main Vijayanagar
Bangalore-560 040.

Shri.V.J.George Jayasheelan,
No.2, Vésanthappa Block,
Gangenzahalli, - |
Bangalore—séo 032.

K PEtitiDners

Ny
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3 Smt.A;C.Sarwamangala

436, 'aimbikat,

Tth Block, Jayanagar,
Bangalore;SGO 011,

-4+ Shri.Heh.Keshaya Das, .
~ 265,9th Main, 3rd Block,
Jayanagar,

Bangalsre-560 011.

5 Shri.B.R-Teja Murthy,
51,CePeW.D.Quarters,
BlSck,.s, Koramangals

Bangalore-560 034. : ++» Respondents

PETITION UNDER ARIICLE 136
. OF THE CONSTITUTION OF INDIA

FOR SPECIAL LEAVE TO APPRAL
4G4INST THE JUDGNENT DATED
14.7.1988 PASAED BY THE

CENTRAL ADMI ISTRATIVE
TRIBUNAL BA4NG.LORE BENCH:

; BiNGALORE APPLICATION NOS.
\§;,///////‘ 896 to 900/88.

To

The Hon'ble The Chief

ustice sf Indin ang
_His‘Companian Justics for the‘quremg )

Court of India,
The humble petitijn of the petitioners,above named

eevee3/=



1‘ | PR \(f&"— ST -
— . '4" N :

A . Vos . 3@77-‘37&? 9'3

N
IN THE SUPREME COURT OF INDT A q;

CIVI. APPELLATE JUilISDICZION

SIOP (CIVIL) No\q;@‘\, 041 1988

(Department = [ “xpendi ture),
New Delhi 5 6 Otrerg

2. Member Finance

Telecommunication Board

~rb Ament cf Teleccmmuni cation
K Sowhar Bhavan,

N wDelhi, N

“N——

3. Tt General Manager
Tlecomruni cations
‘Kamataxa Circje }
Bangalore, o «...Petitiore rg

Versus

1. sh. s. Nanjundaswamy & 49 ors. u\

2, shri s. S.Bulul_ Fuck
Aged 36 yearg
son of S .,M,shahul Hameed,

3. shri p. Shanmugam~1
F} Aged 73 years
son &/ A. Perumal.

4. shri y. Vij ayaraghavan
Aged 34 years A
PN of V.P, Jirulai Chetty.

[PPSO S SEUR A,

- 5, shri'”P. Shanmugam-171
nged 35 yearg ’

on of perianna Chetty,

6. shri M.N, Shankar

aged 39 Yeafs'

on of M.K.Naraya.napga. +..Respondants,
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7. shri Nagapati V. Bhat
Aged 36 years |

o ’
gon of Venkataraman Bhat.

9. s‘hri Kal abpa shivappa Kanmar

Aged 46"-year_s ,

'son of shi_vappa Kémmar
5. shri P.K. Prasad *

'iaged 44 years’

‘son of P,Saranana ‘Goﬁd.
10. shri Subraya shesha Bhat

|aged 36 years

son of shesha shankar Bhat,
|

11, shri Ramachandra Narayan Kulkarni

‘Aged 52—‘ years

12, |shri S.a. Hakeem
aged 56 years |
‘son of s_yedlb;_Iaffe‘r.»
13, shei Nagu poojari
~ Aged 36 years

* |son of sh. Chenna Poojari.

14, shri G.Mohan ,Reo

‘Ag_ed 41 years

son of Parameshwaraiah,

15, sohri -p,B. Ryavanki

iAge.d. 39 yearsA '
son of B, Rayéva'nk_i_.

son of Sh, Narasimha Kulkami,

. ‘ cntl,
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16, shri H.s. Kanzth-

aged 42 years ' A /56

son of H,Kanath s. s Applicants 1 to 16

A in "application Nos, ’»’-
(All applicants are working

7 , 655 to 670/88.
" as Deputy aAccounts O fficers in
the 0ffice of the General Maager,

Tel ecommunicat ions, Kamataka Circle

‘Bangalore-9,

17, shri C.srinivasanurthy |
Aged 44 years, o/o GMT, Bangalore, ' ’
son shri K, Chidanbarai ah,

18. shri V.s. Raghavan
Aged 36 years , o/o aE, CT 9, B'lore,
‘son of Shﬁ S. Varadachari.

19, shri M.C. Thimmapur
Aged 41 years, o/o TDE, BélgalJm
s/o shri c,s3. Thimmapur.

20, shri B,L, Man anohana

aAged 39 years, o/o GMT, Bangalore,
s/o Late B,.T. Laksl‘minaraYanappa.

21, shri Raj ashekara

Aged 43 years ', o/o GMT, Br-ngalofe,
s/0 shri puttaswamappa..

22, shri M, KrisTmamurthy »
Aged 38 years, o/o GMI, Bangalere.

s/o shri M, Pamaiah. -

ant
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23,

24,

25,

26,

27,

28,

30.

31.

Sh.H, wenkatesh
.A%d 38 years, o/o TrE, Shimoga,
s/o shri Harinarayénappa.'

shri P.P'a_ppanna

aged 44 vears R ©/0-TD%, Hassan
S/o Chikkapullanna .

shri K,R. saval sung

aged 38 years, o/o TDE, Gﬁlbarga
S/o shri Ramappa S8aval sung,

shri N,B.Kushnoor

757637 RSRESp 042w EPEunG P arga
shri H, Sankarénarayana Bhatt
aged about 38 years

§/0 late H.Chandrs Bhatt,

shri K, yhdul Razak

Aged 40 years, o/c TDE, Mangalore,

S/o0 shri G,Keyehussan,

sh, ananda Ganiga

aged 43 years, o/o TDE, Mangalore,
of Late B,Rama,

Shri K,N, Manjunatha Holla

Aged 36 years, o/o TDE, Mangalore.,
S/o shri Nara):'ana Holla, K,

shri suresh g, Nai};' |

Ajed 35 years, 0/o TDE, Mangalore.
s/o sri  J,N,Natk,

s A
Cormia

Y. I T
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33,

34.

(ALl are workipg as I putﬂz‘ﬂccoun,ts

Offi cers) v

35,

36,

37,

38.

39.

-8 5
shri K.G.Deshpande .
Aged 42 vears, o/o TDE, Hubli,
son of shri Gov_indarao Deshpande, ‘4778
Shl_‘i H. Prébhakara Pac
aged 40 years, o/dBGl‘D, Ban'lore-9.
S/o shri H.p.Janardhana Rao,
Shn AWM, Narasimhé Rao A
Aged 37 Years, o/o BGTD, Bangalore-9,
s/o shri p, Manjunatha Ry - s.ePPlicants i to

18 in application

NOS. 793 to 8100

e W AT ) Brmalere -9 -

shri K,Jayaram .
.Aged 45 vears
S/0 late ghri X,Krishnanurthy,
shri H.K,Shesha, aged 36 years,
‘s/o late ‘sh,Keshavanurt hy .
shri C, Balaramaiah

nged 37 years

/0 shri C.Ramaigh,

shri K.R.sﬁnivasan

aged 38 years

S/0 K.Raj agopal,an.'

shri C,Nagappan

Aged 38 years

S/0 shri ‘Chinanan

}\
)
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40.. shri M.K.Bekkinake i 4;'

ANJed 36 years

s/o K,N,Bekkinakeri
41, shri K,Brahmiah

Aged .37 year§ |

s/o K.Balai ah,
42, shri s.Ramani

_.‘,-qed 35 y;aa"rs

s/o shri N;Subbumahalingam.

43, shri p,D.Mahale

Aged 33 years
son of shri Das

44, shri D.Mohana Krishnan
aAJed 36 years
s/o sh. C.R.Devarajan.
45, shri V,Bommnayan
aged 41 years _
s/o shri Vvellaish, Geurndear,

46, shri Re Munrathnagn Naida

Aged 38 years
s/o shri R,V MNaidu,

47, shri B,wenkatarangna Rao
aged 37 years
S/o0 shri B.Govindars .

481 shri shaik Husszin
Aged 43 years

s/o sh, shaik Mastan.

49, shri A.Ramanocorthy eeebrlicants 1 to 15
aged 39 years '

i ' Asle { ~t1i J
s/o shri X. armughsm. in ;pplication Nos.814

to 628/€€.

(npplicants in SI.No.35 to B5 and 47 arc working as
Deputy Iccounts fficer in 0/0 B37TD, Bangalore~9,
Sl. No,46 is rking as Deputy acthunts Officer in
o/o0 Director M/ ,Bangalere-3i, S1.Mc,<8 is working

RHubli~21 and/s1.Fc,49 is working 235 Nepaty Lcoounts
Cfficer in ¢/ GMT, O/i B2angaleri-:i.j .
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| IN Te% SUPREME COURT OF INIIA gﬁ 30 | ‘

crviLl APPELLATE JURISIX CTION \“,Qg‘ S

SPECIAL L"?\V“ pNznoN (crvn.) NOe« or 1988

tor.ofi. R

i the nat | 1
A mt-tion unésr ar.ticle 35 of t”' - . (ﬂ

' | Cwn.:c'tu tionof Ind!.a fo _special leave -‘f‘v‘
- to Ipea] from t%a jyagment nd. ox:dn: \i
- : f

datad 25.1,1988 paye-d by the mntral

cdcinal Yplicstion Nos. 21 tg 26
. "‘:a. .-—38“ | L , .
24 in £ ner k. | .

1. ™ Accountant @n"ral, :
(xcowmts and n ..@tlaments)

. Kama*_:shr; Bangal.o!e:
27 ' nfe @mptroller $&- W tor General’ X

c- Indl s, Na.-‘lc ~Ba“ad-lr Shgh
Zafar Ma"g, New Delni. i

e Gove mmant of Indla.
ry its. sacratary, -

" Mnigiry of Finace, -
I)'p:r*‘mﬂnt of Expandi.ture, - -
N2 w. Del?_i. - ,‘:.,_ ; Petition
. "~ Varsus -
1; Smts K.Re Kanala )
2¢  Smts Ke UsfRe D2vi - -
3s  Smt. PNe Majule L
4; Smt. Bitg Govindas - | '
8y 8. 1‘1 Dayangnda 5‘93' e
§ mt sorgme Wbl L ponane
"f I(a{i S'ﬂa ‘raspondmts" are working in
‘officd of tfe Accomtat Gural ME)
s Kamatrka. Bangalo:o)
TR e, ‘.‘Tiz/a

‘hc.‘ \,‘)J”_ o —
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1) THE SUPSHE COURT OF INDIA

(ZIVIL APPELATE JURISODICTIO g) ’)L | ‘
SPECTAL ¢ =TT oNcIviL)N. \"’9(3 --=- CF j%08
In the matis: of 3=
I 4
pethLon Under Article {36 of the
u.) itution of Ipndiat specigal
- 2agve to Appeal from e judgment
\/nd Urder dated 8/4/83 passed by
the Centrial Adninigtrative Tribunal
‘ Bangalore Bench J./h Original
~ ,Jpllcat lon Nos. 569 to 591 of 88
and In ** nmstter of 1
1e 7*4 ;?Laauﬂ*ﬁnt ienaral, ’
( /chunf :md Ertizlements),
kovwdiclka, E: nNy-lc o,
2. The wa# “lizoord Saciter General of India,
No.4C B er i ur wr-r Zafar Marg, New Delhi.,
3. The Go. Z.ent of -naia, by its Secretary,
Miniqt-; T Fing re2, bepsriment of Expenditure,
New Del hi,
' +o+y Petit joners
. »erous
1. Sri IL: ma;;d, ALL
2, Sri R/, 3anuvely
3. Sri M, Z./xunachal an
4, Sri Ny pag avnp-a,. :
3¢ Sri S, Sundara Ram
6 Sri Jamshaad, S"mu Mustaf o
74 Smi. D, Ratna W
8y Spl 5.7, 'ovindara] 'l/\
9. c’/l Mazir i _l\..CA ..ha"lflj
100‘ I Wnar M. 3n urad‘
11 NI e S. Ratuanc 313
120 vaq 1\0 o ¥ ‘dPrxaVc l.l'ly
}_3, Smt, MoK, Kan al sz A
40 S”i "IUZ"“\IUJ’.‘
15@ b’“"x... Du Agn"‘a» )
16  Smt. 3., .:znamva hy
17. .arlw.;.,,:atm/ Furthy.
18. Smt. K.Z...;ha.af‘ﬁ
19. Smt, Sumathi Kumari -
204 Sri C;: Prayaszn -
21« Smt. E. Beiuah
22, B._Kumari Bai ,
23 Sht, M.V, hil akanthamma
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{ I THE SUFR.ME COURT CF TNDTJ,

CIVIL PPELL.TS JURISDICT ION _ .~ /
53.L.P.(CIVIL)NO \\ f)( __OF1989

1, ’eccantant General(/Zccaunts znd Entitlement),

Karnatal:a
Bangalor. 560004,

2. COi‘TptrOller and Juditor General of Indla,

10, Bahadaur shah zafar Marag,
New Dolhi. 110002,

3. The Seeretary to the Govemment‘ of Incia,
Miriistry of Finance

( Department of Expenditure,

New Dolni, . .Pctitioncrs

VZRSUS

shri v, Radha Krishna
31, East Injanya Tohwle Strect,

Bangalorc. 560004, « +RESPOI DT

IN THES s MZTTER OF:

e e o Sy,

PUTTITION UND:R {RTICLS 136 OF TiE -

e

COHUSTITUTION OF TiDTi. FROM JUDG'ZNT JND ORDIL
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S;L,p,(cIVIL) No.llg;ﬁ,..OF ny < @
(1) The Accountant General,
(Accounts and Entitlgment),
Karnataka, Bangalore;
(2) The Confroller and
Auditop Gr;neral of India,
Bahadurshah Cafar Marg,
New Dappy’
(3) The Secretary,
Govornmont of India,
Minisﬁry °f Finance
(Deptt: af:Expenditurg)
Neow Delnl ot Aetluianors
Versus
“hri S,y pao‘manabhan
di1g Viow
1138, 5th Ma 1n,
A-Blocx, Raiais Nagar,
71T Stage,
Banéalore ~ 560 019 e qospondent
In the Matter of repg [SAICIE 136 of
AHE ¢ OF INDI,
FRQKJUIXSP'EN *DER DATE
22,57 CENTRAL /ippy
NIS TR;;'CI’ NATL ;3/;1\..'13;} LORj:
N 0,4 /no

NO, 395 OF 1929
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